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pollution from wastes of  Umdustau 
Or.̂ nic Chemicab Limited Rasayani

2239.  SHRI A. T. PATIL; Will the 

Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 

to state:

(a) whether the Chemical effluents/ 

wastes from  the Hindustan  Organic 
Chemicals Limited at Rasayani, Panve]̂ 

District Raigad, Maharashtra are being 

dischargê into  Patalganga River by 
pipe c'dusing a serious water pollution, 
affecting  health  of  human  beings, 

cattle, fish, flore and  fauna in the 
vicinity and  along the  river down-

stream;

(b) what action Govern-ment have 

taken or propose to take to prevent 
the pollution  and save the_ environ-

ment;

fc)  is it 9 fact  that the  ancillary 

units of HOC are also connected to 
the said discharfrg pipe for their che-

mical  and

(d> if so, what action is proposed 

to be taken in the matter?

'  THE MINISTER OF PETROLEUM,

- CHEMICALS  AND  FERTILIZERS
>  (SHRI P. C.  SETHI); (a) and (b). 
M/s  Hindustan  Organic  Chemicals 

Limited have reported that they are 
discharging chemical  effluenis]wastes 
from their plant only after treatment 
hy modern scientific techniques. These 
effTuents after  necessary  treatment 
are discharged through a pipeiine into 
the estuary of the  Patalgang river 

which is at a distance of 11 Kilometers 
from the factory. The  water in the 
estuary is neither portable nor usable 

for  irrigation purposes. Due to ade-
quate treatment given to the effluents 
before discharge and due to dilution 

t’ffect of the tidal water in the estuary, 
no water polluion is being caused.

(cj end Cd). Only ôe of the ancil-
lary imits of Hindustan Organic Che- 
Tnicajg  Limited is  producing a very 

small quantity of liquid effluent, which

is also  pretreated  before  being  let 

into the Hindustan Organic Chemicals 
Limited’s effluent discharge system,
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S e t t i n g  Up of New C a t a ly s t  r i a n t  b y  
U n i o n  C a r b i d e  ( I m l i a i  l  t d  B o m b a y

2241. DR. SUBRAMANIAM SWA- 
MY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a:) whether Government are aware 
that Union Carbide (India) Ltd., 
Bombay, which has a Chemical K ant 
at Chembur, Bombay has plans to in-
stall a New Catalyst Plant;

(b ) if so, whether Governm ent are
aware that the installation o f this New 
Catalyst Plant will further worsen the 
Air Pollution in Chembur, Bombay; 
and

(c) if so, what action Government 
propose to take to prevent tlie 
management from setting up this 
Catalyst plant?

THE MINISTER OF PETROLEUM, 
CHE-VlICALS a n d  FERTILIZERS 
(SHRT P. C. SETHI): (a) Yes, Sir.

(b) No, Sir. The following addi-
tional condition was stipulated in the 
Letter of Intent granted to the 
company: —

“Adequate steps shall be taken 
to prevent air, soil and water 
pollution. Further the anti-pollu- 
tion measures taken must con-
form to the effluent standrds pre-
vailing in the State of Mahara-
shtra,” The Air (Prevention and 
Control) Act. lUBl has rorae into 
force with effect from 16th May 
iftRi and would be enforced in 
Maharashtra by the Maharashtra 
Prevention of Water Pollution 
Board.

(c) Does not arise.

Itistallation of Klecirmiic \r.ting 
Machines

2242, SHRI JAGDISH TVTLER:
SHRI SONTOSH MOHAN 

DEV:
SHRI MANI RAM BAGRI:

Will the Minister o f LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether there was a request 
irom the Election Commission for 
the installati-jn o f electronic voting




